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AUTHORITATIVE ENGLISH TEXT

BILL NO. 15 OF 2013

THE SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND
MANAGEMENT SCIENCES (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2013

(PASSED AS AMENDED BY THE LEGISLATIVE ASSEMBLY)



THE SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND MANAGEMENT
SCIENCES (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2013
ARRANGEMENT OF CLAUSES

Clauses:

1. Shorttitle and commencement.
2. Amendmentof section41.



BILL NO. 15 OF 2013

THE SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND
MANAGEMENT SCIENCES (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2013

(PASSED AS AMENDED BY THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Shoolini University of Biotechnology and
Management Sciences (Establishment and Regulation) Act, 2009 (Act
No. 20 of 2009).

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fourth Year of the Republic of India as follows:—

1. (1) This Act may be called the Shoolini University of short title and
Biotechnology and Management Sciences (Establishment and chulaﬁon) SR
Amendment Act, 2013.

(2) It shall be deemed tohave come into force on 16% day of October,
2009. -

2. Insection41 of the Shoolini University of Biotechnology and Amendment
20 of 2009 Management Sciences (Establishment and Regulation) Act, 2009, in sub- Of section
section (2), in the proviso, for the words “twenty five years”, the words “fifty
years” shall be substituted.
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